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hon.xreJustice J.L.S8civastave,V.C.

BONJMr., K. IDayya, selde

from the Counter affida'»;it it apoears that the
order passed by this rribunal has been co.pilied
with uisposing of tte resresentation of the
apylicant cismissing the szue, &gainst which

a fresh application was led in vhich interim
order has be n granted. Inview of the fact that
the oSro=r of the Pribunal has been conplied with
no contempt subsibts. zicCordingly the contempt

is consigned ang the noti_ces are discharged,
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